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()~~ 
[Rishi K. Awasthi] 
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PLACE: NEW DELHI 

DATED: 23.07.2024 
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BEfORE THE NATIONAL GREEN TRIBUNAL PRINCIPAL 

BENCH, NEW DElHI 

ORIGINAL APPLICATION 1'.10.392 Of 2022 

IN THE MATTER Of: 

PARSOON PANT ... APPLICANT 

VERSUS 

MOEF .... RESPONDENT 

REPLY ON BEHALF OF THE RESPONDENT NO. 29 

1. That the said reply is with respect to the letter no. 

H93473jC-1jNGT-158jEnv.Comp.j2023 dated 

12.05.2023, wherein following the directions in the order 

passed by the Hon'ble National Green Tribunal in O.A No. 

392/2022 dated 15.11.2022 the company has been asked to 

pay Rs.1,15,00,000/- in interim/floor level compensation 

without any justified cause or reason. 

2. It is submitted that the company has not breached any norms 

indicated in the order passed by Hon'ble National Green 

Tribunal in OA no. 392/2022. 

3. That it is important to highlight some of the vital points with 

respect to the project site in the interest of justice: 

a. That the project site has been allotted by Greater Noida 

Industrial Development Authority (GNIDA) and the two borewells 

were already present on the site at the time of the allotment and 

may have been installed by the authority itself for Geo-Technical 

Investigation and some other reasons. 
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b. That. the two borewells (Capacity 2 HP each) have been 

found on the site during inspection: 

• As stated above the two borewells were already present 

on the site since the time of site allocation by the 

Greater Noida Industrial Development Authority (GNIDA). 

However, they have been in dead state ever since site 

allocation and there were no strainer or pump installed in 

either borewell. 

That it is also pertinent to note that there was no electricity 

connection to either borewell. 

4. That it is submitted that the company has applied for a 

connection from Ground Water Department also highlights 

the fact that the company never used any water for 

commercial or construction purpose. A true copy of the 

receipt of water connection application dated 08.10.2022 

has been attached herein as Annexure A-i. 

5. That it is pertinent to mention that the said project is still 

under construction. Due to unavailability of funds and other 

factors, it could only be 30% completed. A true of the current 

cost of construction is attached herein as Annexure A-2. 

a. Construction work could not be started due to insufficient 

funds and there was almost no construction work done in 

Pre-Covid period. 

b. The project was stalled from March 2020 to December 

2021 due to Covid - 19 lockdowns and restrictions imposed 

by the Government. 
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c. ... That the full- fledged work could start only in Early 2022 i.e 

post- Covid-19 period after the company secured funding. 

6. That it is pertinent to mention that the company has been 

procuring STP water from outside since start of the project 

i.e., 2015. for fulfilling all its construction related 

requirements. A true copy of the request letter for STP water 

to Noida for the year 2015 at the time of the start of the 

project dated 28.08.2015 and a copy of STP water payment 

receipt for the Year 2018 dated 31.07.2018. have been 

attached herein as Annexure A-3. 

7. That due to Covid-19 lockdowns and non-availability of 

workforce, the project was stalled from March 2020 to 

December 2021 and since the full-fledged work started in 

early 2022, the company has been maintaining logbook for 

STP water supplied to the site. A true copy of the STP water 

procurement receipts and logbook page for the Month of 

March 2023 has been attached herein as Annexure A-4. 

8. However, it is vital to note that the proposed penalty of 

RS.1.15cr is unjust and arbitrary. It is submitted that the 

period from March 2020 to December 2021 when the project 

was stalled due to Covid-19 lockdowns and restrictions, the 

said period must be excluded from any penalty calculation. 

The same has also been notified by GOI by Notification No. 

S.0.3289(E), dated 24.09.2020 of Ministry of Jal Shakti 

(Department of Water Resources, River Development and 

Ganga Rejuvenation). 
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LJ 
9. That it is pertinent to mention that here that a blanket 

ascertainment and projection of the cost for entire developed 

project for Rs.230.28Cr. and imposition of 0.5% thereon 

amounting to RS.1.15Cr is based on absolute wrong 

presumptions and not in accordance of law, and liable to be 

reconsidered, as the proposed projected cost for the entire 

developed project is way far less than Rs.230.28 Cr and the 

aforementioned factors should also be taken into 

consideration while re-assessing the proposed penalty. 

10. That it is also submitted that in the interest of justice the 

proposed re-assessment should be assessed based on the 

current cost of construction incurred by the company and 

not on the projection cost for the entire developed project. 

11. That it is also submitted that the proposed re-assessment 

of penalty is supposed to be based on use and utilization of 

ground water for commercial purposes and not on area of 

land holding and proposed construction thereon. 

12. That the Environment Clearance for the project was given 

on 3rd Dec, 2015. It is submitted that the company has got 

NOC from the UPPCB Board and is complying all the norms 

stipulated in C.T.E. A true copy of the Environment 

Clearance dated 3rd Dec, 2015 been attached herein as 

Annexure A-S. 

13. That the Company in compliance of the instructions 

mentioned in letter no. 782/NGT-54/22 dated 26.09.2022 

has been taking following proactive actions: -
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A. That the company has applied for Ground Water Borewell 

to Ground Water Department(CGWD) and have been 

following with the concerned department to get approval. 

This Borewell request is particularly for the non-commercial 

and non-construction purposes. 

B. That the company shall carefully follow all he guidelines 

and regulations related to the process of borewell drilling 

and water extraction. 

C. Those digital meters shall be installed at all the sources 

of water consumed in the project viz. authority, local etc. 

D. That as requested borewell is for non-commercial and non­

construction usage, the company is committed to use it 

only for intended purposes. 

E. That the company has taken into consideration the 

potential impact of extraction on the surrounding 

ecosystem and have made necessary arrangements to 

mitigate any adverse effects. That the company is 

committed to ensure that the process is carried out in a 

responsible and sustainable manner, with minimal impact 

on the environment. 

F. That the company shall be constructing a Rain Water 

Harvesting System before Completion of the Project as it 

understands the importance of conserving water. That the 

company shall obtain all necessary permits and clearances 

from the concerned authorities before proceeding with the 

extraction process. 

G. That the company will take other measures to augment the 

water level such as increased afforestation actions in the 

developed project. 
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H. That the company will take C.T.O air and water before 

being operational and would follow all the norms stipulated 

by the concerned departments. 

PRAYER: -

In view of the aforesaid facts and circumstances, it is most 

respectfully prayed that: 

1. That the notice/letter dated 12.05.2023 should be 

recalled against the company as the company has 

complied with the instructions given by the 

concerned departments. 

2. That the proposed penalty of RS.1.15 Cr should be 

waived off or should be re-assessed considering the 

aforesaid submissions. 

3. Pass such orders as deemed fit in the interest of 

justice. 

FOR THIS ACT OF KINDNESS. WE SHALL BE DUTY 

BOUND, EVER PRAY 

THROUGH 

/ I . 
[Rishi 1<. Awasthi] 

Advocates for the Respondent No.29 
A-21, UGF, Defence Colony 

New Delhi-ll0024 
Mob No. 9891920235 

Email id-rishikawasthi@yahoo.co.in 

3877



BEFORE THE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH, NEW DELHI 

ORIGINAL APPLICATION No. 392 OF 2022 

IN THE MATTER OF: 

PARSOON PANT .... APPLICANT 
VERSUS 

MOEF "" RESPONDENT 

AFFIDAVIT 

I, Arun, S/o Amir Chand, aged about 41 years, an authorized 

representative on behalf of Sikka Kaamya Greens (herein Respondent 

No. 29)having Corporate Office at C-60, Preet Vihar, Main Vikas Marg, 

Delhi- 110092, do hereby solemnly affirm and declare as under: 

1. That the Deponent is the authorized representative of Respondent 

No. 29 in the present case and as such is fully conversant with the 

facts of the present case and is therefore, competent to depose by 

way ofthe present affidavit. 

2. That the reply has been drafted by my counsel under my 

instructions. I have gone through the same and the contents thereof 

are true and correct to the best of my knowledge and record 

maintained by the Respondent.Nothing material has been 

concealed therefrom. 
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\ ' 

VERIFICATION: 

,.,iJn./ . 
/'~¥ 

DEPONENT 

Verified at New Delhi on _ day of _____ , 2024 that the contents 

of the paragraphs ofthe above affidavit are true and correct to the best of 

my knowledge and belief, and nothing material has been concealed 

therefrom, 

~Y 
DEPONENT 
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t:t 
ANNEXURE -r~ 

Copy of water connection application 

dated 08 Oct. 2022 

I ' 
b 
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1/ 

ANNEXURE -.2. 

Certificate for current project Cost of 

Construction from builder 
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I sikka"" l 
(l be-Ue( torrlorroW". 0 bO\{(If lifo 

amount i on 'j Kaamya Green for Cl)n~)lrUctiOl\ r:( 8 CI 1 I ! Ii" Slkl{a Kaamya 

situated on Plot No.GH*ZB{ Sector~10 I demarcated by its boundaries (latitude and longitude or the end·! 

11I(,lntsl to the Nor~h, to the South, to {-he East to tlle! West of \lHlage GJutan1 Budh Nagal-, Tehsil 
IAIJthoritviDeveloolment Autholity,Greatcr NOID" Authoritv I)istrict Gautam Il!ldh Na!,,", PIN 201301, illljmeasurll1 l1'.[ 

22565.44 meter ar.ea, being cleve loped bv MIs Eco Greens Bulldtech PvtL!Q having !lERA Reaistratio,,,! 

Particulars 

anrl costs, 

costs are directly incurred in the construction of the 

the company not 

Amount incurred 

{actual out-flow) 
tilt now 

3,105.07 

313 0\ 

certificate is related to M5 Eco Greens Buildtech Pvt Ltd is true to the best of management knowledge and belief. 

Date: 30.09.22 
Place: NOIDA 

FOR ECOGREEN BUllDTECH PRIVATE LIMITED 

Eco Green 8L1ildtech Pvl. Ltd, 
"SiKka House" C-60, Preet V(har, Vikas Marg, Delhi-110092 (India) 

Tel.: +91-11-40500000, info@sikka.in, WW'N.sikka,in 
CIN ; U45204DL2011PTC225B13 

('-'. i'~)=~" 
'J~' 

DIRECTOR 
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ANNEXURE -;;3:: ..... 

Fee payment proof to NOIDA for STP water 

dated 28.08.2015 & 31.07.18 
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"~"---~-

engineor (Jal·OAI, 

sun: Itequin?;mer!t 01' waler I'rom STP ror our Project at Plot No, (iH-020, $ector .. l0~ Greater Noida 

(West) . 

~ -. ,,~, 

We lJioulcllike tq inform you that we need regulal'water $upply for our' i;'Ibove saki Residential ProJectl 

which is under c::on.s!Tuctio~ and request the Oepartment to supply wate.drorn your srr PI~lit an daily 
bflSj!i. We- ~fe ready to 'Oily the applicable ch(lrgf;:'s. Wy are also endos'ing the Affldavit <1ncl GOI)Y of 

A.Ii011ll''''t.lcttel' os asked by you. y f ) "'.'/ H!)F~ f3,ou,tic.. 
}),v!l/f./" &1/33:; oM '-'I j ~)K 'P ty.. r' :2 ~ ~ (J 

Th"D~ifig Y~ltl . 

For ECO-Gn:en Buildtcch Pvt. Ltd. 

.~4L./,,~~ ~(I 
Authodseq Signatory 

, 

~~oG(eehBuildtech PI'ivateJ:ji)'iI~l')<:l 
~S'iI(ka' H.q'!.~S'EP' 9:6.0. ·Preet Vihe,f. Vikas,MElrg, Dolfi!-1:1":OP~~'-(ln.i::lla) 

Tel.: ;·91.tt.4tl/.?OQoo.o, !n(o,@.-s.ik.l~<!:.~l' VI.~<tV{ • .$rkka'.!n' . 
,,6(1-1 : 1,I-46~0:.~~,!-401.1.PW,a5S1~ 

) 

) 
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Copy of STP water procurement Receipts 

for March, 2023 
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Rcgi~lered Post 

State Level Environment Impact A$sessment Authority) Uttar Pradesh, 

Directorate of Environment, u.P. 

I
'---UP'-:-'~a'd e d~l\e(~, Khand-I,Gomti Nagar,LucknOl .... -226 010 

Mr S K G h ,on P~\onc: 91-522-2300 541, Fax: 91-522-2300 543 . uman umar u a, . ol ' 
G I M . PI i WWW.Se.aaUp.··lfJmall:doeupJko@yahoo.com enera anagel, ann ng, '}j' I'.. ,. . In 
S'kk H C 60 P V'j ~ \' l! )Slt~ , www.seJaaup.Jn.\\IWw.selaaUp.co 
,1 a ouse, ~ , reet l1a!" ------.---. 

To, 

Vikas Mat', DelhiM 110092 

Ref. No ..... L~.6k. .. lPa~1'n/SEAC/2559/2015(DDY Date: D3 December, 2015 

Sub: Environmental Clearance tor Group :(rousing Project "Sikka Kaamya Greens" at Plot NOM 
GHM 02B, Sector-10, Greater Noida U.P. Mis Ecogreen Buildtech Pvt. Ltd. 

Dear Sir, . 

Please refer to your application/letter date~ 11109/2015,26/0512015 and 12/06/2015 addressed to 
the Secretary, SEAC, Directorate of Environment, U.P., Lucknow on the subject as above. The matter 
was considered by the State Level Expert Appraisal Committee in its meeting dated 19/06/2015. 

A presentation was made by Sri Suman kumar Guha, GM Planning, General Managerj Planning, 
Mis Sikka House, C.60 j Preet Viharj Vikas Ma.~·g, Delhi, project proponent along with their consultant 
Mis Grass Roots Research & Creation India (pi Ltd. The proponent, through the documents su bmitted 
and the presentation mado, informed the cOllllliitlee {hut:-

1. The environmental clearance is sought for Group Housing Project "Sikka Kaamya Green" at Plot 
No-GH-02B, Sector-10, G1'eater Noida U.P. 

2. Area details of the ~'oject Is as follows; 
S. No. Particulars 
J , Plot Area " 
2. Permissible Ground Coverage (35% of Plot Area) 
3. Ground coverage for towers 

Ground coverage for commercial 
Ground coverage for community center ; 
Ground coverage for fucility , 
PROPOSED aROUND COVERAGE (24.34' % of Plot Area) 

4. 

5. 

6. 
7. 

. 8. 

10. 

Permissible FAR (@ 3.5) '( 
Additioo/ll FAR (@lS% of Penn. FAR) 
Total permissible FAR 
Proposed FAR for Towers (@ 3.46 of plot Ittea) 
Proposed FAR for Commercial (@ O.d} of plot area) 
Propo~ed Additionall"AR (@13.89 %ofpenilissible FAR) 
TOTAL PROPOSED FAR 
Open Area 
Proposed Green Area_@ 50.38% of open Area 
Basement 
Stilt 
Podium 
Balcony 
TOl'ALNORFAR .. 
Total Built-up ArllR 
Maxitnl)..lll HeIght of Building (meters) 

3 Tower-wise details are as follows: . 
S.No. Description .Tower-! I Tower-2 
I Ground Floor area 245.16 

, 
216.87 'f 

2 1 st Floor area 2092.27 I.' 1705,91 
3 2nd Floor area 2092.27 ]705.91 
4 3rd Floor area 2092.27 J ]705.91 
5 4th Floor area 2092,27 I 1705.91 
6 5th Floor aroa 2092.27 1705,91 

Areailn mJ. 
22.565.44 
7,897.90 
4,609.78 
302.63 
470.97 
108.71 
5,492.10 
78,979.04 
11,846.86 
90,825.9 
78,131.66 
788.83 
10966.91 
89.887.4 
17073.34 
8,602.41 
19,257.96 
4,299.79 
5,203.118 
8,214 
36,974.868 
1.26,862.268 
72.6 

Commercial 
287.14 
287.14 
214.55 

7 6th Floor area 2092.27 (\: 1705.91.. ______ 
-

% 
100 

24.34 

75 
38.12 

Total 
749.16 
4085.33 
4012.73 
3798.19 
3798.19 
3798.19 
3798.19 

!; 
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, , 8 7th Floor area 2092.27 ',' 1705.91 379'8.19 
9 8th Floor area 2092.27 " 1705.91 379'8.19 
10 9th Floor area 2092.27 1705.91 3798.19 
II 10th Floor area 2092.27 1705.91 3798.19 
12 I ltll Floor area 2092.27 1705.91 3798.19 
13 12th Floor area 2092.27 1705.91 3798.19 
1'4 13th Floor area 2092.27 1705.91 3798.19 
15 14th Floor area 2092.27 1705.91 3798.19 
16 15th Floor area 2092.27 1705.91 3798.19 
17 16th Floor area 2092.27 1705.91 3798.19 
18 17th Floor area 2092.27 1705.91 3798.19 
19 18th Floor area 2092.27 17,05.91 3798.19 
20 19th Floor area 2092.27 1705.91 3798.19 
21 20th Floor area 2092.27 170~i.91 3798.19 
22 21st Floor area 1705.91 1705.91 
To ta I 42090,63 36041.04 788.83 78920.49 . . U1 - Ip 'ea re - Ip e s are as 0 ows: 4 B 'It U At BakU d tail f, 11 
S.No. Pal'ticu/ars I' , Area (1lI

2
) ,.'-

1., 'proposed FAR " 78920.49 
2. Additional FAR (13.89 % of pennisslble FAR) 10966.91 
3. Stilt Area 4,299.79 
4. Basement Area 19,257.96 
5. Podium 5,203.118 
6: Balcony 81214 
Total Built-up Area 1,26,862.268 
5. Land use details are as follows: 
S.No. Particulars MeA CUl2) % 
1 Ground coverage for towers 4,609.78 20.43 
2 Ground coveIflge for comzpercial 302.63 1.34 
3. Ground cov~rage for community center 470.97 2,09 
4. GrOlmd coverage for facility 108.71 0.48 
5. Green area 8,602.41 38.12 
6. Parking area 1,474.69 6.54 
7. Road and open area 6,996.25 31 
Total Plot Area 22,565.44 100 . 6. Saltent features details are as follows: 
PROJECT FEATURES DESCRIPTION 
Estimated Population 5,093 Nos. (fixed + floating) 
Estima~ed Water Requirement 634 ML (Agency: Treatedwaterfrom STP ojGNJDA) . Construction Phase 
Operation Phase 

435 KLD (Fresh water = 276 KLD) (Agency: GNIDA) 

Prqject cost Rs. 220 Crore 
Estimated wastewater Generation 339KLD 
Power Demand 7,526.96 kVA 
Power Back-up 3,500 kVA (2 X 1,500 + 1 X 500 kV.f..) 
Source of Power Noida Power Company Limited 
Rain Water Barvesting Pits & Tanks '. Pits - 2, Tanks - 2 
Solid Waste GClleration 2,382 kg/day 

Parking Facilities 
As per MoEF norms: 797 ECS , 
As per Greater Noida Bye Laws ( 987 ECS, 

Required ' . 
\' 9,89 EeS (Basement 610 ECS, Stilt 143 ECS, Open 73 

Proposed ECS P~dium 163ECS) 

. . opu a Ion r -up are as o OWS: , 7 P If Beak fill 
S.No. Unit Type DUlArea I PPU Total Population 

l. Residents 984 i 4.5 4,428 

2. Staff 5% of Residents 222 

3. Visitors 10% ofResidenfs 443 

Grand Total ~--
,./ 5,093 

-,." 
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, 8 W t a er reqUll'Clllen . I ul t' ca c a IOns areas fI II '0 o.ws: 
)-' 

Total Occupancy/ Rate of Total water Water 
S.No. Description Are.a / Capacity demand (lpcd) Requirement (KLD) 
A. Domestic Water 

Resident 4,428 ' 86 380.8 
Staff 222 30 6.66 
Visitors 443 15 6.65 

Domestic Water Requirement"" 3 94.11 KLD Says 394 KLD 

B. Horticulture and Landscape 8,602.41 m2 2.51t.lsqm 21.5 development 
C. DG set Cooling (2x 1500 + Ix500) 0,9 JIkVA 18.9 
Grand Total (A tBte) ""434.51 say 435 KLD " 

9. Waste water details are as follows: 
Domestic Water Requitemcnt 394 KLD 

• Fresh water forDolllestic use (@j 70% of domestic) 276KLD 
e Flushing (@) 30% of domestic) . 118KLD 

Waste Water Generated 220.8KLD + 1 18 KLD = 338:8 
«(OJ 80% fresh t 100% flushing) ~ say339KLD 

I'd to, So 1 waste generatlO11 etal s urtng operatlOn phase are as fo lows: d 'I d ' 
S. No, CategorY : kg per capita per day Waste generated (kg/day) 

1. Resident.s (4,428) @ 0,50 kg/cap/day 2,214 

2. Staff (222) @ 0.25 kg/cap/day 55,5 
3. Visitors (443) (c:& 0.15 kg/cap/day 66.45 
4. Landscape area (2.12 acres) . @ 0.2 kg/acre/day , 0.42 
5. Sludge f 45.08 

TOTAL SOLID WASTE GENERATED 2,381.45 say 
2,382 kg/day 

11. Parking details are as follows: 
S.NO. PARTICULARS AREA (In ml) MIN. AREA REO.lEeS PARKING PROPOSED 

1. Basement Parking 1830'6.29 30 610 
2. Stilt P~ldng 4,299 '30 143 
3. Open Parking 1474.69 20 73 
4. Podium Parking 4,910,56 ;30 163 
TomlProJ)oscd Pllrldng 989 ECS . , 
>I< 5% of the total parking will be reserved for dls!l,bled pel'sons nearby Jift and staircases. 
12. The project proposals are'covered under category glial! ofElA Notification, 2006. 

Based on the recommendations of the state Level Expert Appraisal Committee (meeting held oil 

19/06/2015), the State Level Environment Iinpact Assessment Authority (meetings held on 04/08/2015 
and 23/10/2015) has decided to grant the Environmental Clearance to the project subject to the effective 
implementation of the following general and spe~ific conditions: 

A. General Conditions: 
1. This environmental olearance does not 91'eate or verify any claim of applicant on the proposed 

site/activity. . 
2. It shall l?e ensured that all standard& related to ambient environmental quality and the 

emission/dIluent standards as prescribed by the MoEF are strictly complied with. 
3. It shall be epsured that obtain the no objection certificate from the U P pollution control board 

before start of construction. " 
4, It shall be ensured that no construction work or preparation of land by the project management 

except for securing the land is start~d on the project or the activity without the prior 
environmental olearance. ? 

5. The proposed land use shall be in accorpance to the prescribed land use. A land use certificate 
issued by the competent Authority shall be obtained in this regards. 

6, An trees felling in the project area shall be as permitted by the forest department uno.er the 
prescribed rules. SUitable\\I(t~ranc,~,_~~,:'?i~I~~.Bgt:d.Shall be obtained from the competent Authority. 

) __ ,-'~" . Page 3 of8 
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7, . Impact of drainage pattern on ellvironment should be provided. . " 
g, Surfhce hydrology: and ,W(lter regime of the project, area within 10 km should .be prov,ided. 
9. A suitable plnn fOl' providing shelter, light ~md fuel, water and waste disposal for construction 

labour Juring the construclion phase shall be provided along with the number of proposed 
workers. 

10. Measures shaH be undertaken to recycle Ilnd reuse treated effluents for horticulture and plantation. 
A suitable plan for waste water recycling shall be submitted. 

11. Obtain proper permission from competent authorities regarding enhanced traffic dUl'ing and due 
to construction and operation of project .. 

12. Obtain necessary clearances from the co}npetent Authority on the abstraction and use of ground 
water during the construction and operatipn phases. 

13. Hazardous/inflammablelExplosive materials likely to be stored during the construction and 
operation phases shall be as per standard:procedure as prescribed under law, Necessary clearances 
in this i'egards shall be obtained. 

14. Solid wastes shall be suitably segregated and disposed. A separate and isolated municipal waste 
collection center should be provided. Ne~essary plans should be submitted in this regards. 

15. Suitable rainwater harvesting systems as per designs of groundwater department shall be installed. 
Complete proposals in this. regard should\be submitted. ( 

16. The emissions and effluents etc. from rhachines, Instruments and transport during construction 
and operation phases should be accordjng to the prescribed standards. Necessary plans in this 
regard shall be submitted. 

17. Water sprinklers and other dust control measures should be undertaken to take care of dust 
generated during the construction and operation phases. Necessary plans in this regard shall be 
submitted. 

1 &. Suitable noise abatement measures shall be adopted during the construction and operation phases 
in order to ensure that the noise emissions do not violate the prescribed ambient noise standards. 
Necessary plans in this regard shall be supmitted. 

19. Separate stock piles shall be maintained for excavated top soil and the top spi] should be utilized 
for preparation of green belt. i 

20. Sewage effluents shall be kept separate from rain water eoUection and storage system and 
separately disposed. Other effluents should not be allowed to mix with domestic effluents. 

21. Hazardous/Solid wastes generated during construction and operation phases should be disposed 
off as prescribed under law. Necessary cl~arances in this r~gard shall be obtained. ' 

22. Alternate technologies for solid waste ~isposals (like venn in-culture etc.) should be used in 
consultation with expert organizations. , r 

23. No wetland'should be infringed during construction and operation phases. Any wetland coming in 
the project area should be suitably rejuvenated and conserved. 

24. Pavements shall be so constructed as to allow infiltration of surface run-off of rain water. Fully 
impermeable pavements shall 'tiot be constructed. Constructioh of pavements around trees shall be 
as per scientifically accepted principle~ in ordel' to provide suitable watel'ing, ael'ation and 
nutrition to the tree. 

25. The Green building Concept sugg~sted by Indian Green Building Council, which is a part ofCH­
Godrej GBC, shall be studied and followed as for as possible. 

26. Compliance with the safety procedures,lnonns and guidelines as outlined in National Building 
Code 2005 shall be compulsorily ensured. 

27. Ensure usage of dual flush systems for~flush cisterns and explore options to use sensor based 
fixtures, waterless urihals and other water, saving techniques. 

28. Explore options for use of dual pipe plUmbing for use of water with different qualities such as 
municipal supply, recycled water, ground, water etc. " 

29. Ensure use of 'm~asures for reducing water demand for landscaping and using xeriscaping, 
efficient irriga,tion equipments & controlled watering systems. 

30. Make suitable. provisions for using solar energy as alternative source of energy. Solar energy 
application should be incofjXJrated for illumination of common areas, lighting for gardens and 
street lighting in addition to provision for soJar water heating. Present a detailed rep ott showing 
how much percentage of backup power for institution can be provided through soJaI' energy so 
that use and polluting effects ofDG sets qan be minimized. 
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31. Make separate provision for segregatiot1',::collection, transport and disposal of e-waste, ' 
.32. Educate citizens and other stake~holder~ by putting up hoardings at different places to create 

envirt)tlme.ntal aWMeness. !!,: 

33. Traffic congestion near'the entry and e~it points it'om the roads adjoining the proposed project 
site must be avoided, Parking should be fully internalized and no public space should be utilized, 

34, Prepare and present disaster management plan, 
35. The project proponents shall ensure that no construction activity is undertaken without obtaining 

pre-environmental clearance. .: 
36, A report on the energy conservation me~sures confirming to energy conservation norms finalize 

by Bureau of Energy efficiency should be prepared incorporating details about building materials 
and technology, R & U Factors etc. : 

37. Fly ash should be used as building mat~rial in the construction as per the provi,sion of fly ash 
notification of September, 1999 and amended as on August, 2003 (The above condition Is 
applicable only if the project lies within too km ~fTherrnal Power Station). 

38. The DO sets to be used during constructIon phase should use low sulphul' diesel type and should 
conform to E.P. rules prescribed for air aJ)d noise emission standards. 

39. Alternate technologies to Chlorination (for disinfection of waste water) including methods like 
Ultra Violet radiation, Ozonation etc. shall be examined and a report submitted with justification 
for selected technology. ' 

40. The green belt design along the periphery of the plot shall achieve attenuation factor conforming 
to the day and night noise standards prescribed for residential land use. The open spaces inside the 
plot should b,e suitably landscaped and covered with vegetation of indigenous variety. 

41. The construction of the building and the consequent increased traffic load should be such that the 
micro climate of the area is not advel'sely affected. 

42. The building should be designed so as to take sufficient safeguards regarding seismic zone 
sensitivity. ., 

43. High rise buildings should obtain clearance from aviation department or concerned authority. 
44. Suitable measures shall be taken to restrain the development of small commercial activities or 

slums in the vicinity of the complex. A1J conunercial activities should· be restricted to special 
areas earmarked for the pwpose. . 

45, It is suggested that literacy program fOr weaker sections of society/women/adults (including 
domestic help) and underprivileged children could be provided in a fOimal way. 

46. The use of Compact Fluorescent lamps 'Should be encouraged. A management plan for the safe 
disposal of used/damaged CFLs should be submitted. 

47. It shall be ensured that all Street and park lighting is solar powered. 50% of the same may be 
provided with dual (solar/electrical) alternatives. 

48. Solar water heater shall be installed to tpe maximum possible capacity. Plans may be drawn up 
accordingly ad submitted with justificatiqn. 

49. Treat,ed effluents sh~1l be maximally reused to aim for zero discharge. Where evet' not possible, a 
detailed management plan for disposal should be provided with quantities and quality of waste 
water. 

50. The treated effluents should nonnally~ not be discharged into public sewers with telminal 
treatment facilities as they adversely affect ~he hydraulic oapacity of S1P. If unable, necessary 
permission from authorities should be taken. 

51, Construction activities including movements of vehicles should be so managed so that no 
disturbancds caused to neal'by residents1 

52. All necessary statutory clearances s46uld be obtained and submitted before start' of any 
construction activity and if this condition is violated the clearance, if and when given, shall be 
automatically deemed to have been cance/lIed, 

53. Parking areas should be in accordance with the norms of MOEF, Government ofIndla. Plans may 
be drawn up accor~ingly and submitted. i 

54. The location of14e STP should be such that it is away fl.'om human habilitation and does not cause 
problem of odor. Odorless tech_l1ology op~ions should be examined and a report submitted. 

55. The Environment Management plan should also include the break up costs on various activities 
and the management issues also so that the residents also participate in the implementation of the 

environment management Plan.\ "-i J/I'.'~ . ~ .. _ .. --".-
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56. Detailed plans fOl' safe dIsposal of i3TP! sludge spall be provided along with ultimate disposal 
location, quantitative estimates and measpres proposed. ' . 

57. Status of the project as on date shall be s~bmitted along with photographs from North, South l 

West and East side facing camera and:adjoi,ning areas should be provided. 
58. Specific location along with dimensions"with ,reference to STP, Parking, Open areas and Green 

belt etc. should be provided on the layout plan. 
59. The DO sets shall be so installed so as td conform to prescribed stack heights and regulations and 

also to the noise standat'ds as prescribed. Details should be submitted. 
60. E-Waste Management should be done as per MoEF guidelines. 
61, Electrical waste should be :>egrcgated and disposed suitably as not to impose Environmental Risk. 
62.Thc~'se:iof S\l itably processed pla~th) was'h~ inthe''toristruction of roads sho1£ll'<l"bEi1i3bnsidered. 
63. Displaced per,sons sllall'be suitably rehabilitated as per prescribed norms, 
64. Dispensary for first aid shull be provlded~ 
65. Safe disposal arrangement of used toiled'ies items in Hotels should be ensured. Toiletries items 

could be given complementary to guests, 'adopting suitable measures. 
'66. Diesel generating set stacks should be mJnitored for CO and He .. 
67. Ground Water downstream of Rain Wat~r Harvesting pit nearest to STP should be monitored for 

bacterial contamination. Necessary H~nd Pumps should be provided for sampling. Th«' 
monitoring i~ to be done both in pre and wost monsoon, seasons. 

68. The green belt shall consist of 50% trees;' 25% shrubs and 25% grass as per MoEF norm$. 
69. A Separate electric meter shall be provided to monitor consumption of energy for the operation of 

se'wage/effiuent treatment in tailks. 
70. An energy audit should be annually carried out during the operational phase and submitted to the 

authority. i 
71. Project proponents shall endeavor to ob'tain ISO: 14001 certification. All general and specific 

conditions mentioned under this environmental clearance should be included in the environmental 
manual to be prepared for the certificatio~ purposes, and compliance. 

72. Appropriate safety measures should be m~de for accidental fire. 
73. Smoke meters should be installed as warning measures for accidental fires. 
74. Plan for safe disposal ofR.O. reject is to ~e submitted. 

Specific Conditions: 
I 

All approved layout plan/building plruVservice plans from the competent authority with the 
signature of an architect certifying tha1 they are all in the conformity with the master plan 
shall be submitted within 15 days, I. 

Structural design with the signature of oompetent/qualified structural engineer also certifying 
th~t the design of the building plan is compatible with the requirements of seismic zo~e of 
tha,t area in which the cons,tn:tc~ion of the bujldipg is proposed and are as per building 
bylaws/rules and regulation of the ~uthQi:ity regarding the revised proposals shall be 
submitted within 15 days. I 
3.5 m peripheral green shall be provided aropnd the project inside the project boundary. 
Setback.as per authority bye~laws shall;be left on front and each side of the building. 
16.22% area of the total plot area shap be 1l1ade available for the green belt development 
including the periphera~ green belt. 3001no's of trees to be planted. 
Maximum waste water to be utilised fo~ horticulture use or other use. 
Environmental Corporate ResponsibiiJty (ECR) plans along with appropriate budgetary 
provision shaH be prepared and approved by Board of Directors of the company. A copy of 
resolution as above shall be submittea to the authority. A list of beneficiaries with their 
mobile nos.la'ddrcss should bc subniitte~ along with six monthly compliance· reports. 
NOC from Fire Fighting Depart:mcntatid Airport Authority of~dia and to all safety concerns 
should be obtained and be submitted. . 

9. Current, site photographs viewing tow,ards the project area from four directions indioating· 
date 'of photo[p'aph taken, direction from which taken, name of the project, and signature of 
Project Proponent along with consultant with s'eal an affidavit should be submitted, so as to 
ensure that no conshuction has been started before the grant of Ee. ./ 
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10, NOC from Fire Fighting Department ~d Airport Authority of India and to all safety concenlS ' 

should be obtained and be submitted. { 
11. Criteria! norms provided by competent, Authority t'egarding the seismic zone be followed for 

construction work. Provision of alarnil system, 'to timely notify the residents, in case of 
OtltlUlTenCe of eurthquukc/olhcr nutural disastcl's/firc should be p1'ovided. A well defined 
evacuation plan should also be prepar~d and regular mock drills should be arranged for the 
residents. Rise of stairs should be constructed in a way, so that it should pl:ovide smooth 
movement. , 

12. For the treatment for total sewage, a"fu1I"fledged STP is to be provided with 20% more 
capacity than waste water generated during operation phase. 1 00% waste water is to be tt'eated 
in captive STP conforming to prescribed standards of receiving body for desi gnated use. 
Monitoring of STP to be done daily till 'its stabilization, 

13. Dual plumbing 'should be adopted. Recycling of water as proposed shall be undertaken with 
regular testing and monitoring of treated water. 

14. Dedicated power supply for STPs is to be ensured during operation. Sludge of STP is to be 
\ 

used in-house as matlme and surplus manure should be managed by giving it to end users. 
STP shall be suitably located nearest tIP back side boundary with shOltest out let. Operation 
and the maintenance cost of the STP sHall also be informed along with the compliance of the 
E-waste and municipal solid waste dispbsal. 

15. Environmental Corporate Responsibil!ty (ECR) plans along with appropriate budgetary 
provision shall be prepared and approved by Board of Directors of the compuny. A copy of 
resolution as above shall be submitted to the authority. A list of beneficiaries with' their 
mobile nos/address should be submitted along with six monthly compliance reports. 

16. LEDs should 'be used in all common areas and conidors. 100% solar lighting is to be 
provided in the open areas/ stairs cases.: 

17. Parking guideline' as pel' Greater Noida Development Authority should be followed. Parking 
for disabled persons should be explored. 

18. All entry/exit point should be bell mouth shaped. 
19. Submit section of 06 m wide road. 
20. To discharge excess treated waste water into public drainage system, 'permission from the 

competent authority to be taken prior to';any discharge. 
21. RWH shall be initially done only fro¢. the roof top. RWH from green and other open areas 

shall be done only after permission from COWB. . 
22. An underground Pucca tank for collecti~nlreuse of rain water may be constructed. 
23. Height of the stack should be provid~d based on combined DG sets capacity and be 6mt 

higher than the tallest building. :' 
24. Post project monitoring for air, water (surface+ ground), Stack noise of D,G. sets, STP to be 

carried out as CPCB Guidelines. 
25. Creche to be provided during the construction/operation phase. 
26. Provision of separate room for senior cij:izen with proper amenities shall be made. 
27. Protection shall be provided on the windows of the high rise flats for security of residents. 
28. Unless and until all the environmental issues are sorted out the occupancy will be restricted 

and would be only allowed after achieving the Permission from the competent authority. 
29. The project proponent shall ensure th~t the project site does not attract/infringe any buffer 

zone of no activity identified/declared tinder law. 
30. For any extraction of ground water, pri.or permission fl.'om CGWB shall be taken. 
31. Sprinkler to be used for curing and quenching and ready mix concrete may be used for 

construction. ' ; 
32. Possibilities of use of treated waste water for irrigation purposes should be explored. Drip 

irrigation should be tried upto extent ~possible. No fresh water will be used for in'igation 
purpose. ~ 

33. Mobile toilets, safe drinking water facility, sanitation facility and eco friendly fuels etc. Shall 
be made available to the temporary residents/workers at the pl'oject site including the proper 
treatment ao.d the dispo~ of the wastes. 
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This environmental (;leal'[lnq~ is subject to ownership, of the site by the project proponents in 

confinnation with approved Master Plan for <preater Noida by the competent Authority, In case of 
violation, it would not be effeotive and would automatically stand cancelled. 

The project proponent will have to submit approved plans and proposals incorporating the 
conditions specified in the Environmental Clea'rance within 03 months of issue of the clearance. The 
SElAAlMoEF reserves the right to r~voke the environmental clearance, if conditions stipulated are not 
implemented to the satisfaction of SEIAAlMoEF. SEIAA may impose additional environmental 
conditions or modifY the existing ones, ifnecess~ry. Necessary statutory clearances should be obtained. 

Yau are also directed to enSUl'e that the proposed site is not a part of any no-development zone as 
required/presoribed/identified under law. In case!of violation, this pennission shall automatically deem to 
be cancelled. Also, in the event of any dispute on ownership or land use of the proposed site, this 
clearance shall automatically deem to be canceIl~'d. 

1 
These stipUlations would be enforced a!.nong others under. the pr0visions of Water (preventiory 

and Control of Pollution) Act, 1974, the Aiq(pt'<)vention and Control of Pollution) Act, 1981, the'·. 

Environment (proteotion) Act, 1986, the Publid Liability (Insurance) Act, 1991 and EIA Notification, 
2006 including the amendments and rules made thereafter. 

This is to request you to take further nepessary action in the matter as pel' provision of Gazette 
Notification·No. 8.0. J533(E) dated 14.9.2006 (as amended) and send regular compliance reports to the 
authority as presoribed in the aforesaid notification. 

',,)y.,.l.'j .' -
(S.' ;. Y~~av) 

Member Sec ctary, SEIAA, DP 

Ref. No ............................ lPatya/SEAC/2559/2O'~5/D:OC¥) , Dated: As abqve 
Copy fot' Information nnd necesmuy action to:: 

1. The Principal Secretary, Environment, V,P. Govt., Lucknow. 
2. Advisor, IA Division, Ministry of Environment, Forests & Climate Change, Govt. of India,' -

Indira Paryavaran Bhawan, Jor Bagh Road, Aliganj, New Delhi. 
3. Chief Conservator, Ministry of Environment & Forests, Re.gional Office (Central Region), 

Kendriya Bhawan, 5tlt Ploor, Sector-H,.Aliganj. Lucknow. 
4. Chief Conservator of Forest, Govt, of B.P. . 
5. The Member Secretary, U.P. Pollution Control Board, TC-12V, Paryavaran Bhawan, Vibhuti 

Khand, Gomti Nagar, Lu.cknow. , 
6. DistrictMagistrate, Gautam Budh Nagar, U,P. 
7. Copy for Web Master/Guard file. 

(D:':':::an) 
Nodal Officer, SEIAA, UP, 

Directorate of Environment, D.P. 
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Nabi Hasan <nabihasan48@gmail.com>

Service of Reply in Prasoon Pant Vs. MOEF in OA No. 392 of 2022.
1 message

Nabi Hasan <nabihasan48@gmail.com> Tue, Jul 23, 2024 at 6:03 PM
To: info@uppcb.com, rishi awasthi <rishikawasthi@yahoo.co.in>
Bcc: rahul gupta <gupta.rg8@gmail.com>

Dear Sir,

Please find attached the copy of reply on behalf of the respondent

no. 29 filed before the Hon'ble National Green Tribunal. 

Kindly acknowledge the receipt of the advance service made-

Nabi Hasan 
Office of Mr. Rishi K. Awasthi , Advocate 
A-21, Upper Ground Floor, Defence Colony
NEW DELHI-110024
 (M) +91-8527606415
nabihasan48@gmail.com

Reply in Prasoon Pant.pdf
2533K
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